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OOUNCIL OF STATE. 

Tuaday, 20th September, 1938. 

The Council met in the Council Chamber of the Council House at Eleven 
of tho Clock, the Honourable the President in the Chair. 

QUESTIONS AND ANSWERS • 
• DELAY IN SENDING Mn,ITARY AID TO BANNU ON THE NIGHT IT WAS RAlDED. 

132. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: Will 
Government state what was the strength of the military unit at Bannu 
when the dacoity took place there at about 9 P.M., on the 23rd July last' What 
was the time when the military came for the protection of the city and at what 
time were they requisitioned by the Civil authorities' Is it not a fact that the 
military unit reached Banllu city from the Bannu Cantonment at I A.M., i.e., 
four hours after the dacoits had cleared away with their booty 11f so, why' Has 
Government made any enquiry as to the reason of the military aid reaching 
the city after the loot lasting for four hours in the city' If so, what are the 
re&80118 for the delay' 

I1Is EXCELLENCY THE COMMANDER-IN-CHIEF The military 
a+..rength at Bannu on the 23rd J uly was~ 

One sub-section armoured oars, 
One Indian cavalry regiment (less 2 squadrons), and. 
One Indian infantry battalion (Ie. one pJatoon). 

Military assistance in the city was asked for some time between 21· SO 
and 22 ·15 hours. 

The first reinforcement that was sent to the city consisted of the police 
~aerve (56 men) from the Cantonment under the .Assistant Superintendent of 
Police. ihis party was despatch~d at the request made by the Deputy Com-
missioner, and was followtd by a company of infantry between 22·15 and 
22 . 311 hours. 

It is not a fact that the military detachment reached Bannu city from the 
Cantonment at I A.M. 

Government understand that an inquiry iB to be held into the circumstances 
of the raid, but tht:y have no evidence to support the contention that military 
aid W&ll unduly deJayed. 

( 323 ) 
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T1unmrG OF SEVEN PILOTS A'I THE AERONAUTICAL TRAINING CENTRE, DELHI, 
FOit TKE INDIAN AIR FORCE. 

133. THE HONOUlWJLE IUJ BAHADu.t\ LALA RAM SARAN DAB: Will 
Government state how many persons the Defence Department is sending 
this year tc,. the Aeronautical Training Centre jn India for training as 
air pilots or ground engineers and what contribution will they make to 
the Aeronautical Training Centre per person' Do they propose to extend the 
lIdDe patronage to the various flying clubs in India' If not, why not 1 

HIs EXCELLENCY THE COMMANDER-IN-CHIEF: The Air Force 
authorities at present propose to arrange fot the training of seven pilots at the 
Aeronautical Training Oentre, Delhi, for the Indian Air Force. 

They ru;e not concerned with ground engineers, who are civil employees. 
Tlte question of contribution payable for each pilot has not yet been settled. 
As r6Sarda the oonoluding portion of his question, the Honourable :MeJJlbe,f 

should he IWWItte that ihe same facilities for training do not ali PEe88nt e~ 
• the ftying ola!wJ as at the Aeronautieal Training Centre. 

. :f' . 
~~ 4T cm.cDrt OF THE ROYAL INDIAN NAVY EQUALIZATION Fmm ANU 
.' .THE DEFENCE RESKBVl!: 1tnm. . 

134. THE HONOURABLFJ MR. HOSSAIN IMAM: WiD OG~mment ... 
.... lance.~ the ~t of the Naval SinkiDg Fund of the Government of 
1ndia and of the Defence Reserve Fund f . 

HIs EXCELLENCY THE COMMANDER-IN-CHIEF'~ The balance at the 
«edit of the Royal In~n Navy Equalization Fund on the 31st March, 1938 
was Re. 19,24,62". ' . 

Apart from an e~ .. 'mount ofBs. 31- 39lakhaia tlw De.ience Reserve 
Jund for specific commitments already entered into or in sight, there is no 
positive b8Jance in the 1>efence :Reserve Fund. 

}U:CBUl'l'XENT OF Hnmus TO THE ROYAL INDIAN NAVY. 
, . ." , ; 

ISft. 'TiUl HONOU'ItABLl!: UA'.: BAHA.DUJI Uu.A RAM SARAN DAB: WiD 
Oovertunentstate the reiMoil8 for excluding Hindu from ~ppointment to. ~ 
IIiibotdinate aemcell in the Indian N .. vy, fJids ,h. recant, advertiaement in tM 
Indian newspapers 1 

'1118 hc!UEN'ott 'l'Int OOMMANDER-m"CHIEF: Hindus ate not now 
excluded, but have not at pre~nt come forward in any ntimbers. We ... 
~vet cotlAidering what can be ,do.. to enoou.n.ge Hi,Ddua of tb,e right 
.tab&td requUed,to tab to a seafaring life. 

THE HONOURABLE MR. G: S. MOTiLAL: Do the :m.le8 require ~ ibe 
Hindus who join the Navy should necessarily take beef 1 

THE HONOURABLE THE PRESIDENT: That has nothing to do with this 
question. It does not arise. 



QUESTIONS AND ANSWERS. 

THE HONOURABLE MR. G. S. MOTILAL: ,1wilitellyou, Sir, how it arises 

THE HONOURABLE THE PRESIDENT: It does not arise. It is for me to 
decide. 

RECRUITMENT OF BENGALIS IN THE INDIAN ARMY. 
136. Tn HONOURABLE RAt BAHADUR SATYENDRA KUMAR DAB: 

(a) Will Government be pleased to state whether they are aware of the existenoe 
of a strong feeling in Bengal in favour of recruitment of Benga.lis to the 
Indian Army ? 

(b) Has the attention of Government been drawn to the resolutions uilaDi-
mously passed in the Bengal Legislative Council on the 26th February, 1934, 
and on the 28th January, 1938, on the Motion of Rai Keshab Chandra 
Banerjee Bahadur, M.L.C., urging upon the Government of India the necessity 
fbr giving the Bengali military training 80 as to form a perm&llent utrit for 
iboorporation into the Indian Army 1 

(e) If the answer to (a) and (b) is in the a~ative, Will Government state 
what action has been taken in the matter and what steps do Government pro-
pose to take to enable the Bengali to participate effectively Ui the various 
measures of defenoe 1 

HIS EXCELLENCY THE COMMANDER-IN-CmEF: (a) No. 

(b) Yes. 
(c) Government hav'e at present no intentioti df forming IS pe~nent 

&ngali unit of the Indian Arniy. . 

TlIE HONOUltABLE RAl BABADUB SATYENDRA KUMAR DAB :,.' :with 
reference to the reply to pari; (e), will His Excellency state the .re1lo8QD8..---

THB HONOURABLE THE PRESIDENT: You ea.nnot mab a llpeech. 
You must put a definite question. 

THE HONOURABLE RAI BABADUR SATYE'NDRA KUMAR IJAS: My 
8ubmission is, will His Excellency be pleased to state the reasons for the Gbv-
ernment nominees in the Provincial. Legislature lending support to that lteio-
lution in question , 

THE HONOURABLE THE PRESIDENT: I have not understood it, much 
less has His Excellency. 

r 
THE HONOURABLE RAJ BAHADVR SATXENDRA KUMAR DAB: My 

idea is that the Go~rnment nominees are.,Hembers of the Provincial I4is-
lature and they lent their support. 

,THE HONOURABLE THE PRESIDENT: It is no use argning, Mr. Daa. 
Can't you put a definite question 1 : 1 

THE HONOURABLE RAl BABADUR SATYENDRA KUMAR DAB: 18 it 
a fact that the Government Members supported the Resolution in the Pro-
vincial Legislature 1 . 
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HIs , EXCELL.ENoY' j : 'rHE COMMANDER-IN-CHIEF : I have already 
informed the Honourable Member that the attention of the Government of 
India has been drawn to these' Re8OlutioI18. It is to be presumed that in that 
particular Legislature they were supported by Government Members. 

MERGING OF COORG IN THE MYSORE STATE. 
137. TIlE HONOURABLE RAJA YUVERAJ DATTA SINGH: Is there any 

proposal before Government regarding the merging of the British India.n 
territory of Coorg in the M?8Ore State 1 If so, what are the details oftha 
propose.} , ' 

THE HONOURABLE MR. J. A. THORNE: Government have no such 
proposal undc.r consid~ration. 

'SABDAR PB.lTHWI SINGH, AN ESCAPED PBI$ONER, ~HO SURRENDERED TO MB. 
GANDHI. ' 

138. To HONOURABLE RAJA YUVERAJ DATTA SINGH: (a), Have 
Government received any communication from Mahatma Gandhi with regard 

,.j:.o the release of Sardar Prithwi Singh, a Rajput escaped pri8Oner, who surrender-
.~ to Mahatma Gandhi after about 16 years 1 . 
, "(L) '\\1ut,t have Government decided with regard to this prisoner 1 

THE HONO\;BABLE MR. J. A. THORNE: (a) No, Sir. 
(b) This does not arise. , 

CLEARANCE OF SLUMS IN DURBAN, SOUTH AFRICA. 
139. THE HONOURABI.E RAJA YUVERAJ DATTA SINGH ~ Owing to 

the action of the City Council of Durban (South A£n'Oa) under the Slums Act 
of 1924, as amended in 1937, have about 800 Indians been evicted, or are 

. thrf>atimed to be evicted from their houses in Durban , ' What are the facta 
of the 't'88e aDd what action haa been taken in the matter 'f 

THE HONOURABLE KUNWAR Sm JAGDISH PRASAD: A number of 
Indians are aftected by the various slum clearance schemes of the Durban 
City Q>uncil. , Thegeneral.polioy of the Union Government is that elimination 
of slums should go hand in ~ with the re-~ousing ofperaoDs who have been 
compelled to cease occupatIOn of slum JlleDllBeS Utd that the Agent General, 
who i~ in close touch with the authoritIes concerned, has, 80 far, sucCessfully 
endea;roured to ensure application of this principle. 

ARREST OF MR. B. N. DAS GUPTA IN GERMANY. 
Ito. THE HONOURABLE RAJA YUVERAJ DATTA, SINGH: Has 

'Mr. B. N. Du Gupta, ~ Direotor, Indo-Europa Trading Co., Ltd., 
\l ho was arrested in Germany in August, 1937, on a charge of violating 
.. Nazj Exc~e Regulatiq~s" recently, been unconditionally set free 1 
Will Govt'rnment state the exact natu'l'f? and detail!! of the charge against him, 
and whether any compensation has been paid to him 1 

THE HONOURABLE KUNWAB SIR JAGDISU PRASAD: 80 far as the Govern-
ment are aware,. Mr. B. N. Das Gupta has been released unConditionally. He wa& 
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~ted on a charge of contravening the exchange regulations and was accused 
having obtained money from the German Go~ernment by claiming rebates 
and subsidies on shipments of machinery which did not actually take place. 
The case against him was however dropped. Solar as can be ascertained Mr. 
Gupta did not make any claim for compensation. 

TRAVELLING HAWKERS ON RAILWAYS. 
141. THE HONOURABLE RAJA YUVERAJ DATTA SINGH: (a) Are 

Goyernment aware that travelling hawkers have multiplied in vexatious 
numbers, specially on branch railway linE'S, who offer samples of various quack 
medicines, both for internal and external application, to third class railway 
passengers in the trains, which are unhygienic and unsc;entific 1 

(b) Do Govemment propose to take necessary steps to discourage such 
a practice 1 

THE HONOURABLE SIR GUTHRIE RUSSELL: (a) No. 
(b) The attention of the principal Railways was drawn to this matter in. 

connection with question No. 127 asked by Mr. Sham Lal on the 26th August, 
1937 in another place, and they were asked then to take such action as they 
considered necessary. If the Honourable Member will let me know what parti-
cular sections of t,he various Railways he is referring to, I will ask the Adminis-
trations concerned to have special inquiries made. 

PROPOSED ESTABLISHMENT OF HIGH CO:URT FOR ASSAM. 
142. THE HONOURABLE RAJA YUVERAJ DATTA SINGH: Has there 

been any correspondence with the Government of Assam regarding the estab-
llshmeI1t of a High Court in that province? If BO, what is the decision, and have 
any proposals been sent up to the Secretary of State for India t 

THE HONOURABLE MR. J. A. TllORNE: The power to constiiute8o 
Letters Patent High Court in a province is vested by the statute in His Majesty. 
and the matter is not the concem of the Govemor General in Council. . The 
Govemment of Assam has not addressed the Govemment of India on the sub-
ject. 

RAILWAY ACCIDENT NEAR MADttUPUR, E. I. R. 
143. Tn HONOURABLE RAJA YUVERAJ DATTA SINGH: Will Govem.-

ment make a statement regarding the railway accident which happeIled to 
the 5-Up Mail (E. I. R) on the 7th June, 1938 near Madhupur. giving the 
cause of the accident, the number of casualties, and the steps taken in the 
matter 1 W &8 it the same type of engine which was involved in the Bihta 
disaster , , , 

THE HONOURABLFJ SrR GUTHRIE RUSSELL: I would refer the Honour-
able Member to a Press Note, dated the 28th June, 1938 covering the report 
by the Senior Govemment Inspector of Railways on the accident referred to, 
a copy of which is in the Library of the House. The case is being investigated 
by the Police. " 

The engine was not of the same type as that involved in the accident at 
Bihta. .1 
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COIlBB&UI'ION'. CoAL.AliD SAJ'ETY or CoAL MINBS. 
1". THE HONOUBABL.E RAlA. YUVERAJ DATl'A SINGH: Will GoveI'll:' 

DleIltstate their proposals for ensuring safety in mines, and for the conserv .. 
tion of coal based on the Coal Mining Report 1 Is there any proposal to levy 
a C8B8 of any kind and, if 80, what are the proposals 7 

THE HONOURABLE MR. M. S. A. HYDARI: I would refer the Honourable 
:IrIeulber to the Government of lDdia's Jett.er to provinces concerned dated July 
7th, 1938, a copy of whic.h .. ill be found in the Library of the House. 

'l'BADE NEGOTlATIQNS BETWEEN INDIA AND CEYLON. 

145. THE HONOURMlLE RAJA. YUVERAJ DATTA SINGH: (a) WiD 
Goftrnment state when the Indo-Ceylon trade talks are likely to start, and 
what are the outstanding points of discussion 1 

(b) Is it the intention of Government to consult the trade and com-
meroial interests in India 1 

THE HONOU.RABLE MR. M. SLADE: (a) Negotiations for a Trade Agree· 
m~nt with Ceylon are expected to begin as soon as possible after the conclusion 
of those now in. progress with the United Kingdom. The second part of the 
question does not arise at present. 

(b) Gove~ent have already obtained the yiews of representative com· 
mercial bodies in India regarding a. new Trade Agreement with the Vnited 
Kingdom and the Colonies i:nclud.ing Ceylon. 

VISIT OF SIR LEONARD WOOLL.EY TO INDIA.. 

146. THE HONOURABL.E RAJA. YUVERAJ DATTA SINGH: (a) Has' 
Sir Leoaard Woolley been invited by Government to study the arehlBological 
explorations in India, with that of the Sumerian civilization of the Neu 
Eait 1 

(6) If 80, what are the terms offered to, and accepted by Sir Leonard" 
what is his programme of work and the period during which he is likely to be ' 
occupied in India! ' , 

(0) Do . Government p~ t;o . issue to the public the nsult ai' his 
oheervatioDi , 

THE HONOURABL.E KUNWAB SIR JAGDISH PRASAD: (a) and (b). I 
would invite the Honourable Member's attention to the Press Note, dated the 
16th June, 1938, which gives the information asked for in parts (a) and the' 
latter part of (6) of the question. As regard the first part of (b) a statement is 
laid on the table. i 

(c) The point will be consid,ered when his observations are received. 

T_ of ~ oJ Sir LemtlD'tl Woolley. 
(/I) Honorarium a.t t~e rate ofRe. 1,000 a. month for the periOd of hinlait tobdia (iDallldiDl 

day •• pent.in voyage). plw a lump lum of £liOO for thf. whole period. ' 
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;' (6) Firsf; aM " B .. .,..ra JIUIIIII8 byP. & O. for Sir ~'IUIllold7,W~ ~ 
~.and' Bombay and _, of dinlot flrat 0 __ ~~ joumey by re.i1 ~ LClQ4oa."" 

(c) .Firat claataotual tn.ve1q u~ iIlIaclia f~_lfand. Lady WoOlley. 
(d) Voyage allowance at HM. per diem during voyage to and from India. 
(e) Outfii allowanoe of £76. • 
(/) Joint maintenanile Allowance while ill India for eelf and Lady Woolley at the n.t4!ot' 

l\!I. 1,500 per mensem. 

RBDISCOUN'l' BY THE RESERVE BANK OF INDIA AT SPECIAL RATES BILLS 01' 
Al'PROVED MONEYLENDERS DRAWN FOR ADVANCES TO CULTlVATOBS 
AGAllJST PBOD'UCE. • 

147. THE HONOURABLE RAt BAJI.&DUB SRI NARAIN MARTHA (OIl 
behalf of the Honourable Mr. P. N. &pru): Has there been any outcome 
of the offer made bv the Reserve Bank of India in paragraph 41 of ita Statutory 
Report under secti6n 55 (J) of the Reserve Bank Act' to rediscount bills of 
approved moneylenders drawn for advances to cultivators against produce , 

THE HONOURABLE SIR JOHN NIXON: A copy of the communication 
from the Reserve Bank is laid on the table. 

RESERVE BANK OF INDIA. 

AoRlOUloTI1B4L CJui:Drr DIiPARTlIIlENT. 

BOMBAY. 

16t1t ..4.,...,. 1938. 
TIl. SBOBBTABY TO THE GoVIIB1'I'JlBNT OJ' IlfDU, 

For.uOB DUABTIIJIIln'; SIKU. 

In pangr&ph·n of our Statutory Report anderllectioll 05 (1) of,the Reserve "Bank of India 
Act, we expreased our readinoss to rodi8count at spedo.l rates bills of approved lllon(lylendora 
dr&wn for adV&DCM to OIII'i ... tol'll against produCt!, hy ~ grant of rehates t.o scheduled baw 
in rospect of such IJII.pl'r, IlI'Ovided that we W(lro satisfied that tht' bonefit of Buch reba~ 
would be passed on t.o the agriculturists. To illlplollll'nt this 8ug~_tion. pl'Oposals were pia 
forward in our eircular lotter No. A. c. n. 1/19.38. datod the 3rd J~UllJary. JII38.. rhe I,'8pliell 
which we havo receivod indicate that the sdwDle formulated by us is riot Iik"/y to mako any wide 
appeal. A summary of the replies is enclosed herewith. 

2. The genenl opinion of the schoduled Lanka ill that the 8choUI(l cannot be workl!d in the 
.~or indi<'&ted. The main rea.sop is that tho en~U(lr 'iric~turiBt does not usually borrow 
.tgainst the security of his produce ; such a\,comm,Qdation ill oonfiruid to the bi([gt'T Iandlo~ 
.. wi dtlalel'll who already have 1'8&4onallle aC(!(lSS to finance o.nd t.herefore do not l"{,quire .Iucb 
lpecial help. The smaller airk-ultu68t for whos& benofit the sch"mc was p~lIlarily devlllll4 
requires fi,nance moro fOf crop productiQn than for ita markflting. and ho genenl1y obtains it by 
kooping a. running account with .. mo~y/ender. He would thereforo bo unlikely to agree ~ 
commit himeelfto 'bills (~xprosaod payable on a fix:ed date. Further difficulties are that t~ 
.ohedulod banks ~ not in a position to gauge tho mone)'iendor's ('rodit readily, nor would it ~ 
poesib1!t for them to dictate tho rate of interest which the latter should charge to the. cultiv*: 
tQra ag.ill8t 'produce bills. Moreover mit 01_ biDs like tboee of the Mullani. m af J)J'eIeU\ 
~t,.d at 'IIerf fine rate. O1I'iDg to the force Of ooiupetitioD and there wpuld ~1'Ii " 
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UttJe IOOpe lor 'the 'lOhedliled 'ha.nb to rediloount auob bill. with the Relerve Bank even if, U. 
But_il 'had boti'o'ftd for tbe pUl'fJOll& of advancing money to agriou1turilltll. '80me of tbiI 
banlta aleo have a prejudioe againet rediscounting their inland billl. 

S. It h .. been BtteaBed that a mOl'e important obstacle from the point of view of the 
loheduled banb and the moueylenden ia the Pl'88Clllt tendency of agricultural debt relief legia-
Jation. From a gea.eral paint of view this ia Baid to make the atmosphore unsuitable.. the 
moneylender ia 110W sby of utilising even his own c.a.pital fully in IUch bUllin_ and this redUf'ftl 
the pro8p;tct of hill borrowing fronl t~Bcheduled banb. A fl1rthfll' difficulty &riBing Ol1t of 
IUch legillation ia thAt theM can ~ no doubt that logally tho bills draWl! under our soheme 
would come within its Sl'Ope. 80 far .. can bo ascertained. an agricultl1rist who wished to olAim 
lelief under local dobt IAgi8latioll would be entitled to claim that the debt oo\"ered hy lIuch bill. 
8hould bo pooled with his other debts. The apprebension has ILIRo boon expreBBed by scheduled 
banlta that monevlendel'll who are thelllBelvee agriuulturiata, might seek shelter behind legla-
lation for the re1i8f of indebtedoMa. 

4. It appeal'll therefore Mlat .• under existing conditions there is no likelihood of our 8clieme 
making a wide appeal and tllat, until more experience is gained of the actual working of d£lbt 
IOUol .leglua'tion, it ~ hardly worth while to Fro~ with thl' sc.heme. So long all the money. 
Jeuder depends 'Primarily upon hill Own J'e1lOUJ'C(l8 for hia ('.a.pital and is unwilling to do bUlino. 
with borroWllli capital, it is diffit'11lt to bring him into relation with thA banking structure of the 
count~. The main relGooy for the pUl'JlOllll of cheapening credit to the agriculturillts would 
therefore appear to be to rely chit dy on the policy advocated in our Statutory Report of encourg· 
ing legiMlation for the regulation of the businA88 of tho monoylAnrlllr and of de\"lIloping alterna· 
tive oredit agencies through the groMh of branch banking and t,hA eo,operative movnmeDt. 
The neoo8sary ('oDditions for such dllvolopment can bost be croatcd by encouraging Provinrial 
Governments to take up schemes for (n) the orgllnizatioD of produoo marketB, (b) for the 
et&ndardization and grading of crops, and (r.) thl' provision of liooDlled warehoUlOB. Possibly 
a simple act regulating market }'ractiC{'8, wcighte and mlllU!lIJ'e1l and the Iiconsing of brokel'l 
and weigbm .. n woultl Ruffioo. LioonsI.'d wareholl8"s form an int<'gml part of a marketinl!; scheme 
and unll\88 these arc organized finanring pruduoo will not, bo easy. Provincial Governmentl 
may mAk .. a 811rvllY of thf'ir torritorioA, select important. contres for devlllopmtlnt 118 produoe 
markets and the oonRtrut'tion of warehoU8ell. We would lJI' graf(,ful if you would invite the 
at~ntion of tho Provincial Governments to our views and sU~C8tio!ll! in the hope that early 
action may he tAken on tbllm. 

RESERVE BANK OF INDIA. 

ReI. No. A. C. D. 1/111.88. 

DJld SIU, 

Your. faithfully, 

J."B. TAYLOR, 
GOWI"AQI' • 

In our examination of the problem of agricultural credit we have ~ conaiderlng ho .... the 
Inanolal machinery of the country could 00 improved 110 AI to make credit more extensively 
available to the agriculturist. at reaaonab1e rates ofintere&t by briDling within the bankilll 
Itructure the viUage moneylender who is the largest IUpplier of agricultural credit in India. 
In places where branth banking is IIlfticiontly developed the scheduled banks OM obtain a, per· 
_I knowledge of the standing of the agriculturist borrower, but eliewhere IIOme iDtermecUate 
li~k like the moneylender WI1l be Deceuary to gauge the credit worthineas of the a¢culturiate 
-.nd made iteolf responaiblfl for thfl adoqua.cy of th" 8Ocurity. It _ms to us that finance for the 
Diarketing of CI'Ope ~bt bfI made available ~ the cultivator. to ,a mueh lalJ"reJl.tP.nt than ~. 
preeen~,ir th" asenoy of the moneylonder we~ mQre fully utlJized and if hii advances to the 
agricnllturist OD the IMlcurity of his prOduco wore to 00 draWo" Up'aIl hills in IUl'b a form that thet 
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«IIIklbPdiaOGUllt.echrith the Ichedulod bankllo .. to be available for redileauDt by all from 
tbeID. If noh a scheme could be brought into operation we believe that in OO\1!llt! of tim!! the 
foroe of competition ·woald IIII01U'e a great reduct.ion in the ram 01 interest at which money 
would ultimately JIt.rcolate to the agriculturist, though it may be neC8IIIILry in the intitial stageS 
to IIlfer some special induOOll1ent to t·he banks and the moneylenders by way of rebates from the 
~rve Bank Gn agricultural billll. In villW of the special reeponsibility whioh bas been imp<llllld 
OIl the Relerve Bank in regard to agricultural credit, we would be prepared to rediscount su(1) 
bills at apociall'&tes by the grant of rebat611 to scheduled hanks'in respeC't of agricultural paper 
in areas where owing to inadequate financial machinery the agricu1tarillt has to pay an unduly 
high rate. We mllst however be satlefiod that the benefit of the rebates ill ooing passed on to 
the agriculturist for whose bonefit thc.l Bcheme is primarily' devised. This will be ensured if the 
SchedulPd banks would agroo to charge a rate not exoeroing say 2 per cent. over our dilco.unt 
rate and the monoyhmder would pa88 on credit with a further margin of say not more than 21 
per oont. to the agriculturiRt in whioh 0&16 11'0 would be prepared to grant a I'f'bate say of 1. pel' 
oont. The fact tha.t the Reserve Bank i8 prepared to rediscount such bills during normal tilllel 
should make sucb finance more easily available. 

2. W" rchAlI be glad if your bank would let us know whethr;Tt would be pouible fGf it to 
'extend its busin6118 on these linee. We dOlire to make it clear that the rebates would apply to 
bills of (,xchango or promissory notes drawn or i88uOO for the purpose of financing tho marke~ 
ing of eropR maturing within nine months exclusive of days of grace. In the usual OOUI'II6 it wIll 
probably take somo time before moneylendors rome-forward to talw advantage of tho ~eheme 
to any large extent as at pre.aent they appear in many parUi of the ('.ounh,"' to have 80 con-
tracted their business that they am abln to manage with their own funds. The schedull'd bank 
diacounting such paper would of ('.oUI'll6 be responsible for satisfying itself th",t the m~lDey. 
lender was creditworthy. that his busine88 was condtwhlCi on sound liOl"s and that h .. k .. pt sImple 
books of account in proper form. Various other details regarding the scheme will haVI' to be 
considorod Rpccially with regard to thA agoDl-'Y for the t'OlIection of bills at maturit~-, whether 
the ac('ommu<illtion from the Reserve Bank should take tho form of rediscounts or advanroB, 
the declaration by thE' scheduled banks that the bills arc drawn for agricultural purp<l8Cs, and 
the information to bo supplied by the s(-h"duIOO banks in nlspcct of the moneylondol'l!, otc., hu' 
we wish to know at this stage what in your opinion arc tho prospc.cts of working such a s('heme. 
If it is considoM feasible we may ask you later on to furnish 118 with I) list of approved money· 
lenders whose papor you may wish to be discounted with Buch particulars about their standing 
and busine81 as are found neoossary. Ruch a list may be a short one in the beginning but we 
feel that a boginning however small will be of great value. 

3. We 8ha.1I he obliged if the views of your Bank on the scheme &I @et out bl"re and any 
modifications required in it or a.ny other helpful Buggelltion you may baVl" to make for Clrrying ou' the mail' idea are sent to UI by tlw 3l1t January 1938. 

Yours faithfully, 

J. B. TAYLOR. 
a_11M. 

B-ro!NpU .. ....,....to_0ir0tIlar1eUerW0 . .A.O.D .. 1/19.3B.tlaW'AelrtlJa."...".1" .. 
10 a.U lOW.,. 6nU "'fG"IirtI .. .-.. of llilllOlJ'" /tIOUUiu '0 IIIOMrletlckr,. 

L-B.....,. .... 
1. Eastern Bank 

2. Netherlands Bank 

3. Comptoirs National D'Eaoompte 

4. Bank of Taiwan 

6. Exohange Banks AaaooiaHon. 
D.-IlIIliGa J oi'" 8foe1e '&",".-

Have no branohes In the Interior. are no\ 
likely to do tBuch buame., and .ure£ore 
exprMI no opinion. 

1. U Ra.i GvJa.r f'Aoo " Go.-In the absence of any br&nch of the BeIervo Bank at Akyab, 
uheme not feaaible. ' 
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,2. ,"M oj IM ... --Opurat. oaJy in larp om. 8IIdhU no IMItarJ' experienee. 'J)WtitI If 
IMmdiea by ~ will be eligible for ctiIoout ow1Dg to tbe impoaBlbiJity of ptmcitualW-
_, on mMurity. Ie in favour aflome procedure whichwill MliBt the small moneylenders .... .-BaDia. . , 
, 3. Imperial,&M.-Hae 8ufficient fund. to m_ all a.oceptable bueiDea. which is beiDg dQa& 
~ ulcnr a rate .. eontemp1ateci. The moneylender uDlike1y to borrow on termlwlUeh ~ 
~ rates b,e may charge to borroWBrl. In view of the riek .. ma,rsin of 2 per cent. might aIIo .. 
l»DIidered entnq inadequate by him. 

4.. Ba ... of Bib.-The ICheme will benefit 8ubst&ntial ... iculturistll. aJ;D&ll ~in~ • 
IIlOneylenders. They may not however m_ tbeir bille on due dates. Debt legislatIon ~ 
placed borrowers in advanta.geou! po.dtion and Ute lender at a diaadvantage. Moneylenders will 
lie incurring added risk by doing busineu with borrowed ~oney. Financing of agricUlt1lJ'ilt!l 
by been proved to be hau.rdous by the experience of co-operative societies. Such bURin. fa 
not practioable in Bihar. 

5. Ifldtutrial'&lIk 0/ ~ 1fldill.-Hae no connection with moneylenders and is not 
likely to be of any uaiBtance. Illiteracy of agriculturista, their unfamiliarity with bill b1lllinef8, 
and incapacity to understand its incidents are the impediments. Stamp dutiell must be reduced. 
Billa will have to be in vernacular and quicker remedies made ava.i1&ble for enforcement of ~. 
Legislation for relief of agricultural debtors militate8 against the IIUCce118 of the "chemE'. Restrio-
ti~n on business and method of moneylenders will be necessary. Their being also agriculturiatl 
DUght enable them to take shelter under the laws for the rolief of agriculturists. 

6. Oa_ra Ifldulrial.-otft'll'll to advance. at I) per cent. if its bills are rediscounted at S 
per cent. about Re. 10 lakhs, for" agricultural purposes to against produce, like paddy. rice, 
jaggery. tobacco, groundnuts. etc., bllt does not mention either agriculturists or moneylen-
clers. 

7. IMian OwrIleIJll Ba .... --8cheme impracticallle: (I) Deep alIated prejudice of banb 
~~n8t redisoount of inland bills. Banks would prefer to borrow against government securitiea. 
(2) The proposed rates are not in consonance with actual practice. Multani billa are at present 
discounted at bank rate and they oannot be induced tc pay a higher rate. (There ia thWi little 
margin for b&nks to rediacount.) A certain vclume of billa from Co-operative Banks likely but Dot 
~m commercial banks. LiCfonlied warehouses should be provided in aU important prodllCle 
oentrea and the warehouse warrant should be esta blilhed as the primary security on the streugt,b 
of which commercial banks could grant advances. 

8. Oomilla Union Bank.-Debt legi6lation hM rll8tJ:ieted lending to agriculturists. Money-
lenders who are themselves agriculturists do not command confid8llGe of scheduled banks. IS ia 
not pos8ible to' finance cultivator through the money lender for the marketing of crops ae the 
cultivator dispcHeil of his crop immediately after the harvest and even the moneylE'nder whc gets 
part of the crop in payment of his debts does the same. It is not thf' pratice for the mcneylender 
to advance against the security of produoo. HI' buya it outright. If the moneylender dr~W8 
bills against produce thus bought by him which are discounted hy scheduled banks the cultiva-
tor will not benefit. Scheduled banks will incur great risk &8 they will havt' no control over the 
produce stored in the moneylenders' godown. The pll8ition of the cultivators cannot be im-
proved by utilising the moneylendt'll'll. With t!l41. aro.w.th of branch banking the scheduled b&nkB 
will be able to help the agriculturists in smaller towns but they will not come in direct touch 
1Ji,t.ll ciultivatQ1's in the interii)r. Co-opara.tiveCredit S~ieti"'&1'8 emiD8Idily,fl$tAld ~ UW-
take short term.I0lI:ns to cul~iv.tora il,l remote vm.g_Il«..mat ,iJUUr produce. ,,~merOlal ~nb 
.hould be encouraged to bllild gOOOWDS as advances ag~nst produce will be a desirable bU8lnes. 
for them, but commercial b&nks can only take a limited part and the main work ,will have to be 
done by co-operative societies. 

9. Oa1&4ra Balllc.-Considers the scheme worka\>le but hesitates to express an opinicn abou. 
its application to MaJiras owing to the pending debt relief legislation. 

10. &lik 0/ Hindualaft.-E'xprellll681rilliDgnllllll to help inliuk.iD,a"-a viU. moneyJ.eud~witb 
the banking structure. Wishes to know whether perSOllS who are by birth and caste agricultu-
riats but have taken to other business, like trade and c:ommerce. shoUld be C!QJlI!idered .. apicul-
turists and their billa accepted. 

ll. Ouclll Oommercial BaM.-Present financial poaition prevents it from taking up a.D7 
buaineBll. ' 

12. Benartll BOlllc.-Moneylendfll'll must first be requinld to ,register th~lveswith; a. 
1'MlOgIu-l body like a oo-opem.tive aoeiety of money'len&irli whoae ciiittIllcatie of mcorporation, 
lIhouid be the basis for 8cheduled b&nka to deal with them. Agricult.urists IIhouI4 han fac~ 
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for·1toring their oropI with li_1IIId wareho1188ll. Tile knk 0.1'11 to eo-operate in ~~ prepara-
tibD o"'lIt. amUo'lludeR&ke tile work of marketing orope and loaJicing wa.rehoWlell m tlleim-
portant market centres. It will he difficult. howt'ver. to make advancee against actua.l prodUC* 
~ ~ lfP'iculturistB. 'rh4! fa.cilititllJ gr&I!.~ by ~e ~pe~ Bank and ~uIed banks are 
either by way of cash credit aga.iDBt produce or diacoWltiIII of ~ trade bills of approved 
oommiBsion agents or &ratcian. It thUI benelts only oom.m.illlioa 8FDtB aDd IIOt the a.ct.ual 
8iriculturist who is unable to withhold stocke. The ba.IIk COJIIpIaiDa that ,the Imperial Bank. ~~ 
not done anythiog to holp a.gricultura.l credit. It alllo stattllJ that remittau.ce tra.n8fer fa.cili~. 
at par should be availa.We to lCheduie b&nka, registered money~n, liCOlllleli wa.rehoUMllo 
and co-operative societies. 

lao Trcwaacore NaIi.cmal Gild ~ Baak.-TholoUmeis intended for &.DaDein& the ~ 
iUC 01 agricultma.l produce. Tho period betwoen the harnlt and the ma.rbt;iDgof oro~ 'far .. · 
oeaBiderably. Sometimes produce is BOld iv.mediately or witkin tJueo mamba, in. wbicJl 0.-
tbere seems hardly a.dequato acope fer an agricultural hill. Sometimes the interval 11 betweoQ,. 
U and seven months and it is only in these __ that agricultura.l billll can have 0. free p'.-y. 
Finance limited to marketing will not help agriculturist to &Dy pa.t axtellt an~ .he requu:_ 
money mainly for production. Any advanoe made after har1!est i'likeJ,y to he utilized for dis. 
charging prior obligations. 

To give elfect to the IOheme it is necellMl'Y to get the village moneylender to make bill ad· 
vances to the agriculturist on th" hasis of a Bill of Exchange. It may not be poaaible to persuade 
an agriculturist to subsoribe to a document which makes him liable to pay money on a ~ed dlr:te• 
The agriculturist usually maintains a running account with the moneylender and th~ II a higla. 
degree of oJ,a.sticity in tho mode of agricultural borrowing and moneylending, which UI ~eceBll&l'Y 
owing to the Wlcertailltiea of agriculture. He i. not likely thtlrefore to agree to. have 0. bill drawn 
on him. The moneylenders work at prcaont with their own foads and there is a tendcnc! &moui 
them to urbal1iHe their investments. It is difticult to prevail upon them to extond theU' opera. 
tloD8 in excess of thllir o ... n reeources. By diacoWlt.ing a bill with the scheduled bank the, 
D!J.oneylendor will incW' a new and additional respullsibility. As regards tho eched~ ba.nk4 
some of them have branches in agricultaraJ a.rea.a u.d carry on direct a.gricultura.llo~· The 
~bt legislation in Madras will make tho lIloneyle.Dder c~il his buaWeaB and the banks will have 
to IOCure dirIIct contact with the agriculturist. Suoh contact will be an advantage to the bo~wer. 
If banka advance against produce direct they should have facilitiell for aecurillg pos_on !It' 
thp produce immedia.teJ,y after the ba.rveat. Theymu.t rent or conatruct their 01'(11 godowns ID 
agricultural marketing L'6ntrt's. They will have to maintain warehoueea &Ild must have a suffi· 
cient margin of profit. As BOOn as the crop is harvested and stored in the warehoUse of the 
bank all agricultural bill should be collverted into a. pnKillce loan of short duration for the ba.l&DCIt 
of the period and the RCllCrve BlLnk should grant overdraft accommodat.ion to the scheduled 
bank against the llecurity of produce loan promisllOry not .. s. The Re8t'rve Bank sllould also 
arrange to Beeurt'! for the ba.nks discounting agricultural hills a peramount lien aD the la.nda of 
the agriculturists.· . 

The ~nk a.Il!9 points out th",t WIder .the new logislatioll 10&~ tc:> agriculturists ~not be 
made at htghor rate. than. 61 per cent. aiulj£ t~e moneylenders set mOlley from the BcHljduled 
~a.or. 4 per cent. t·be whole of the advantage of.the rebate wiU hav~ to bogiven to the scbedUl· 

The m,oneylonder. who would bep~t to lp&ll WIder the debt relief law .ill not likelY to 00· 
operate in the scheme devised for tho' benefit or'the agriculturist. The scheduled banks must 
therefore got into direct contact with tho agrioulturist. . 

Th~ 8che~e takim ~ a whole.~ pro~1' to .,e bj,nefioial thoug}l it will havo to fa.oc· the 
diincultles pomted out abOve. . 

. 14 .. Indo .Oo".",ereial Ban~.~,,) l'~is b~in_ requires proper god<1wn ~commpda.tio~. 
GodI,lWDS. avalla.ble ~or ev"!!' bl~or agriculturist. &lid, middlo~n 8irIl not satisfactory. It II 
dpu btfullf small agrICulturists :will ever be able to cOmorm to tho usua,l teabl of security and have 
proper godown facilitiea. Mq~eylendo.." will havo to find th~ storage accomlllodation themBtllvee 
or topuy t~e produccouwight.a.nd. they ~ likely to do thelAl.ttoi. There appear t.o be III?JIlo. 
agenCies whum advalloo for cult!vatlon on conditiQn that. the croP is sold through them ~ut It is. 
n.ot kn9w.t;I ~ow they work. ~i11owneJ:II ._. o.&:er to sell produoo on commisKion. Neither Qf 
these two WIll however be colllidered as moneylende.." for the purpo&eil of the scheme. . 

(b) The bank wants to know whether a scheduled bank which has advn.r",ed money to the 
middleman purchaser can rediBoount its bills with- t'he Reserve Bank WIder this scheme. 

(e) LoaIIIt aga.iuet agrioultunJ .prod1l«l give more tro1lble thaD. thOlle againllt geld and atouri. 
ties on a.cOOWlt of the difficulties J.'eI&lI'lina aqcomlllOda.tioll \loUd riIk oflO11B d .. to deteriol'l!otion. 
They are alIo required for a very Ihort periOd. 
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. (4) Moneylend81'll uenally do not repJedse their asriculturaJ produce with the b&l1ka u they· 
do m the C&Be of je>nla whioh &howl that they do not. advance money on ~riculturaJ produce but. 
ouy it outright.. 

. (~) It ill uked whether the moneylender i. to be an additional security to the Reserve Bank· 
or 18 neoellll&ry onJy to establish closer contact with the small agriculturist. The village money-
1en~eJ"II haTe no. properly Mllelll!&bleatatus and scheduled banks have no means of arriving at any 
eltlmate of their credit-worthiness. or of ('nsuring that they work on sound lines. It is not olear 
~ow bank! c~& ensure keeping of acoounts or the charging of any partioular rate of interests. It 
11 doubtefullf th~ ('an be prevailed upon to work on a narrow margin of 2 per cent • 

. Cf) For the:'e re&l\01l8 it is stated that the Reserve Bank should help Banks to extend their 
~8lD_ on. agricultural produoe even without the intervention of the Tillage moneylender. It 
..,11 be eUle! for scheduled banks to deal directly with agrioulturistl or midlemen purchuel'l. 
They would hke to have a margin of 31/4, per cent. and to repay advanoee within nine months or 
whe~ the loan is repaid if this happens earlier. The bank is prepared to extend its present busi. 
DOII8 If 8ullh an arrangement can be made. The po88ibility of making use ofright type of money-
lender might however be investigated. 

~ 

JIi. C~nlral &'flk 01 India.-The 8cheduled banks will have to see that the moneylenders 
conduct their business on sound lines. maintain proper accounts and are of sound position. 
The risk of the banks would be minimised if they receive the co-operation of prominent parites 
who could be induced in return for somo remuneratiou to guarantee the bills drawn in favour of 
the local moneylender. The moneylender will be slow to take advantage of the scheme but the 
bank approves of it. 

16. Simla Ba1&/ci"" and IndlUlrial Oo.-Under the Bcheme the entire risk is thrown on the 
scheduled banks and the moneylanders. It would be necessary for the Roserve Bank to come to 
their holp at the timo of maturity of loans and advancf18 in the matt~r of collection of bills. The 
success of th(\ scheme iH doubtful if this is not done 8.8 the scheduled bankH and moncylpnders alone 
will not be able to Ii'l'lidate agriCliltural debts. The Rll8erve Bank should alccpt the principle 
of renrlering assistance to them when their loans to agriCUlturists become frozon. The rate of 
intere.t can be cheape"1~d when scheduled banks get rediscount facilitiOll and the risks are reduoed. 
The bank considers it possible to extend its business on the lines suggested at places where it hu 
branches. It considers that moneylenders will readily take advantae of these facilities offered. 
It considers that there are good prospects of making the scheme a sucoess but it would like to be 
informed whether the Reserve Bank would take a hand in the liquidation of bills drawn by 
agriculturist borrowers. 

m.-PBrvATIl BAJlK8. MOlfllYLlllfDBBS, IITO.-

I. BIJMilal Abhircha"d.-Advocates ope~ of oentral depots at convenient centres under 
the supervision of agents who will enlist the agriculturists in need of help and lIettle the trana-
actions with local moneylenders. Is not clear regarding the responsibility of the moneylender. 
Considers the scheme worth trial. 

2. Ra;apalayam Oommercial &'flk.-A private limited bank. wishes· to be collliderred u 
moneylenders and if given same facilities will redlecount bil1e with Imperial Bank. Madura. 
ABu if discount will be refunded on advanoe repayments made by agrioulturists from time to 
time and wants to be furnished with a form of the bill to be taken from the agrioulturists. 

3. Mr: JI. G. O,\iI""'.-Hu no inolinMlon to enter into &I1y relatiolll l'eIJardill8 money-
1end1ng &8 suggested . 

•. The B~"l{al PrcMflCial Oo-opm-lJIiw &M.-The soheme can be worked through the o~ 
-operative 80cietles without the intervention of moneylender but there ill a lack 0( godOWD 
facilities. 

5. Marwari Ohamb~r 0/ Oommerct..-The soheme Ie not workable or likely to produce the 
t'8Iults expected from it. The olus of agriculturists mllllt in need of financial accommodation 
will not get any advantage. Few moneylenders would accept bU1e of exchange unless their 
repayment on maturity could be secured and enforced through a State agency. Agriculturists 
will also be unable to draw bills for a reuonable amount which could be discounted by 
moneylenders and soheduled banks lUI the value of their crop would be amall. Only big 
t&ndlords and moneylenders combining agriculture and trade with moneylending will benefit 
'by the scheme. 

THE HONOURABLE MR. HOSSAIN IMAM: Raja Yuveraj Datta SiDih 
haa authorized Mr. 8apru to a.s.kthe questions on hie, behalf. 



QUJr,ITIONS AND ANSWERS. 

Tn HONOUBABLE THE PRESIDENT ~ But Mr. Sapru is not here. 

THE HONOURABLE MR. HOSSAIN IMAM: Rai Babadur Sri Narain 
Mabtha bas got the sanction of Mr. Sapru to put his question. Could not he 
put the questions· standing in the name of Raja Yuveraj Datta Singh 1 It ia 
a question of delegated proxy. . 

THE HONOURABLE THE PRESIDENT: AB I said the otht:r day, it is an 
act of grave discourtesy to the Council on the part of the Honourable Member 
to send so many questions and not be prescnt himself or authorize anybody 
to put the questions on his behalf. 

LEASE OF THE CALCUTTA MAID~N. 

148. THE HONOURABLE MR.IIOSSAIN IMAM: Will Government state: 

(a) Whether the Calcutta Maida:n is the property of the Govel'nment 
of India 1 If so, which Department holds its administrative charge 1 

(b) Whether the Maidan bas been let out t H so, to whomJ under 
what terms, when, and up to which year 1 and 

(c) The reasons for the contract of the Calcutta Maidan being given to 
the present lessee 1 

THE ~ONOURABLE MR. J. A. THORNE: (a) The Calcutta Kaidan 
is the property of the Central Government and it is managed partJy by th~ 
Home Depart;ment of the Central Government and partly by the Government 
of Bengal on behalf of the Defence Department. 

(b) A part of the Maidan ·has been leased to the Royal Calcutta Turf 
Club. The 1a.st lease was executed in 1933 for a period of 30 years with efft·ct 
from the 1st January, 1932 on payment of an annual rent of Ra. 20,000. The 
.dcw,i1ed termaare stated in the lease a copy of which is in the Library of the 
House. 

(c) The terms charged appear to be adequate. 

GRATUITY PAID TO THE I'IRST GOVEItNOR. OF THE RESERVE BANK OF INDIA. 

149. THE HONOURABLE MR. HOSSAIN IMAM: Will Government state-
the amount paid to the first Governor of the Reserve Bank of India &It 
gratuity on his retirement 1 Was there any provision for it in his service 
contract' H so, what were the terms of the contract , 

THE HONOURABLE SIR JOHN NIXON: I am not prepared to add 
anytl:.ing to what was said by ,the Honourable Finance Member on the 4th of 
March, 1937 in the other House in reply to question No. 478. 

·Questiolll'l NOlI. 137 to 146 with their aDlwen have been printed althoqh tile Honourable 
Baja Yuveraj Datta Singh Willi absent. 
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REsOLtrftOSS PdB'MlBY Tmi PROVIWOIAL LBsI8LA'l'tJBIl8 O.!'DB 8uuBcr OJ' 
FEDEB.A.TION. 

UiO. THE HONOURABLE lIR.HOSSAIN IMAM: Will Government .~., 
whether the Provincial GovemmentB or theProvincialLegislatures have ~ 
in representations or resolutions on the subject of the Federati()n of India! 
H so, will Government lay them on the table 1 ' 

THE HONOURA.BLE KUNWAB 8m JAGDISH PRASAD: AB regards the 
first part of the Honourable Member's question I would invite attention to tle 
reply I gave to question No. 51 on the 5th September, 1938. 

As regaxds the second part I may mention that the resolutions have been 
published in the Prooe£ings of the Provincial Legislatures, copies of which are 
available in the Library of the House. 

GAZETrED AND NON-GAZE'l"l'ED STAPP 01' ALL-INDIA RADIO. 

151. THE HONOURABLE Ma. HOSSAIN IMAM: WiD Gowrnment state : 

(a) The numbers of (i) gazetted and (ii) subordinate staff of the 
AU-India Radio showing separately the number of Europeaas loll. Indians, 
Hindus and Muslims, with the provineea to which they belq on 3l8t 
December, 1937 ; and 

(b) The names of the Biharees with the dates of appointment and 
the posts held by them in the All-India Radio 1 .. 

'tilE HONOt7RA~LE MR. 3. N. ROY: (a) and (b). A ata:teinent gi~ 
~'heavai!al>le in1tit:mlltion ,is l~id on the .. table of the ~o~. I ~gret tw.t 
informatlOIi. regardin~ the provmce of origm of aU the perBtlJlB OOntlerne.ti caDllbt 
be given as it is not readily available and its collecti()b would Ui\Totte at1 e~
diture of time and labour disproportionate to the rel\ult. 

TIn: ·HOlroUUBLB MB.. HOSSAIN IMAM: May I point out, Sir, that 
these questions have been is the office for iIle last am DlOIlGha 1 

Tid ItON-ottaABLEMtt. S. N. ROY: Yea, bitt om do itbt et:illeht ftgdte 
on the provincial basis at all. 

I IncUail. 
- European. Totai. 

HiDdu. MUIIim. Otben. 

Gatetted .. 8 10 4- ! III 

Non-gazetted .. .. 3 110 60 22 1~& 



QUE8110NB AND ANSWERS. 

SUGAR MILLS. 
152. THE HONOURABI.E MR. HOSSAIN IMAM: Will Government state 

the names and the location of sugar mills newly opened in the Far 
1931-38 ~ 

THE HONOURABLE KUNWAR SIR JAGDISH PRASAD: I would refer 
the Honourable Member to List B attached to the Review of the Sugar Industry 
of India for the crop year 1936-37, which was published as a supplement to the 
Indian Trade JouffllJl of the 21st July, 1938, and is available in the Library 
of the House. 

THE HONOURABLE MR. HOSSAIN IMAM: I wanted figures for 1937-38, 
Sir, and the Honourable Member is referring to an old publication. 

THE HONOUBAnLE SIR KUNWAR JAGDISH PRASAD: Well, Sir 
it may be that these figures are not yet available. 

IMPORT8 OP :RIOE AND PADDY FROII BUlOIA. INTO INDIA., 

It).'}. THE HONOURABLE MR. HOSSAIN IMAM: Will Government state 
t~e quantity and value of rice and paddy imported into India from Burma 
4;lwing the nine months April to December, 1937 and durmgthe year 
19361 

THE HONOURABLE MR. M. SLADE: The Honourable Member is referred 
to the Monthly Accounts relating to the Coa.sting Trade and Na~ation of 
1iritish India for December, 1936 and the Accounts relating to the ~-bome 
Trade and Navigation of IJritisb India for December, i937, copies of which are 
in the Library. 

Tm HONOURABLE MR. HOSSAIN IMAM: Are these pUblitiations issued 
to Members of the Legislature i 

TliJlJ HONOURABLE AlB. M. SLADE: They 8re in the UbmI1, Sil'o 
THE HONOURABLE MR. SUSIL KUMAR ROY CHOWDHURY: Db the 

Governmentin.1iend to impose any duty on rice and paddy imparted from 
Burma. 1 

THE HONOURABLE MIt. M. SLADE: I submit that does not arise. Sir, 
bot under the p:reaent Trade Order it is not possible. 

COllf'ENSATION TO THE FAMILIES OF THOSE KILLED IN THE BIBTA RAILWAY 
DISASTER. 

1M. THE HONOURABLE MR. HOSSAIN IMAM: (a) Have Gove1'IUllSllt 
given any compensation to the families of those w~ lost their lives in the 
Bihta railway disaster 1 

(t) Were several ofth08e who died in the disastet the sole support of 
iheir families 1. If so, what provision have Government made for the relief 
of their families 1 

TaE HONOURABLE Sm GUTHRIE RUSSELL: (a) I would refer the 
Honourable Member to the statement I made in the House onthe 15th Septem-
~r-, 1938 during the course of the debate on the Honaumble Mr. P. N. Sa.pru's 
Resolution in oollfleOtion with the accident at Bib ... 
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(b) Government have no information in regard to the first part of the ques-
tion, and the second part, therefore, d~ not arise. 

RECRUITMENT OF SUBORDINATE STAFF ON STATE-MANAGED RAILWAYS. 
155. 'I'm: HONOURABLE RAI BAHADUR LALA RAM SARAN DAB: Will 

Government place on the table of this House the detailed Rules and 
Instructions issued for the guidance of the Railwa.y Selection Boards regarding 
the recruitment .of subordinate services on Stat.e Railways 1 

THE HONOURABLE SIR GUTHRIE RUSSELL: I would refer the Honour-
able Member to rules 72-75 of the Rules for the recruitment and training of 
non-gazetted staff (ex~pt apprentice mechanics, trade apprentices, labourers, 
aud inferior staff) on State-managed Railways. A copy of these Rules is in the 
Library of the House. 

ApPOINTMENT OF MR. MJ.:HBA AS INSPEaI'OR OF WORKS, N.W.R. 
100. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAB: (a) Was 

the Lahore Division ofthe N.W.R. asked by the General Manager to recom-
mend· -candida tea community- wise for selection as Inspector of Works ; and. 
was only one name nom Hindus to be recommended 1 . 

(b) Was one Mr. Raghbir Mehra (son of Mr. Gopal Nath Mehra, 
Lahore Divisional Accounts Officer, N.W.R., selected by the Lahore Divisional 
Selection Board and sent up for medical examination of fitness for service 1 

(e) Was Mr. Raghbir Mehra on medical examination declared unfit 
.for employment by the Railway Divisional Medical Officer, Lahore Division 1 

(d/ Did the Lahore Division then refer the caie of Mr. Raghbir Mehra 
to the Chief Medi~ Officer, N.W.R.. Who on medical n&mination also 
declared Mr. Mehra unfit for employment 1 

(e) Mr. Raghbir Mehra having bMn declared medically unfit for 
employment by the Lahore Divisional Medical Officer as well as by the Chief 
Medical Officer, N. W.R., did the lahore Division recommeud one Mr. 
Anand, a graduate in Civil Engineering. to the General Manager for selection 
as Inspectol' of Works 1 

THE HONOURABLE Sm GUTHRIE RUSSELL: (a), (b) and (c): Yea. 
(d) and (e). The case of Mr. Mehra was referred to the Chief Medical and 

Health Officer, N.W.R., who on re-examination found Mr. Mehra medically 
fit. No One by the name of Mr. Anand was recommended bY'Lahore Division. 

APPOINTMENT OF MD.. MEHRA AS INSPEcsoR OJ' WOBK8, N. W. R. 
157. THE HONOUBABLE RAI BAHADUBLALA RAM BARAN DAB: (a) Was 

Mr. Raghbir Mehra referred to in the preceding question only a M:~oa1 
Engineer qualified from the M.a.clagan Engineering College, Lahore, and did he 
have no trainiQg there as a Civil Engineer 1 

(b) Was Kr.lIehrasent up for medical eX&minationfor the third time 
and was he eventually declared medically fit for appointment 1 



(c) Did the Lahore Division lOOn after recommending Mr. ADaDd 
recommend Mr. Mehra &8 well to the General Manager.' 

(d) Did the Headquarters Selection Board select and appoint a higbly 
qualified graduate in Civil Engineering &8 Inspector of Works' Were 
there many other candidates with Buperior qualifications! Has Mr. Mebra 
been selected to be placed on the waiting list for appointment as Inspector of 
Works when the next vacancy will arise 1 If so, why 1 

THE HONOURABLE Sm GUTHRIE RUSSELL: (a) Mr. Mebra, in addition 
to bt-ing qualified in Mechanical Engineering from the Maclagan Engineering 
College, has also passed Sections" A " and" B" of A. M. I. E. (India) Exami-
nation relating to Civil Engineering and Part I of A. M. I. Mechanical Engineer-
ing and A. M. I. E. E. He has lately appealed in the City and Guilds Final 
Examination in Structural Engineering. Besides th& he has been receiving 
training since 10th January, 1938 as a student engineer in the Civil Engneering 
aide on the N.W.R. 

(b) The reply to the first part of the question is in the negative. Mr. 
Mehra was declared medically fit when he was examined by the Chief Medical 
and Health Officer, as stated in the reply I have just given to part (d) of the 
Honourable Member's question No. 156. 

(c) One Mr. Sham Lal, and not Mr. Anand, was recommended, but Mr. 
Mebra was considered superior to Mr. Sham Lal by the Labore Division Selection 
Board. Mr. Mebra's name was not forwarded in the first instance as he was 
not considered medically fit by the Divisional Medical Officer, Lahore. On a 
reference being made to the Chief Medical and Health Officer, the Divisional 
Superintendent, Lahore, included Mr. Mehra's Dame also. 

(d) The three most suitable candidates from amongst the various selected 
candidates sent by the different divisions were chosen by the Headquarters 
Selection Committee to fill the three vacancies advertised. The two next best 
qualified candidates wereplaeed on the waiting list, Mr. Mehra being one of them. 

THE HONOURABLE RAJ BAHADUB L.u.A RAM SARAN DAB : Sir, is it not 
a fact that this Mr. Mehra was medically examined three times 1 

THE HONOURABLE SIR GUTHRIE RUSSELL: I understand he was 
medically examined twice: the first time by the Divisional Medical Officer 
and the second time by the Chief Medical and Health Officer, which is aJIowed 
under the rules. 

APPOIlllTKENT OJ' Mit. MERRA.AS INBl'ECTOB OJ' WOlU[8, N.W.B. 

11S8. THE HONOURABLE RAJ B.AlllDUB LALA. RAM SARAN DAB: With 
reference to the preceding question will Government state why the procedure 
of repeated medical examinations was adopted in the case of Mr. Raghbir 
Mehra by the Lahore Division of the N. W.R. and will this procedure 
serve as a precedent fot all candidates who apply for service on State 
Railways , 

THE HONOt1BABLB Sm GUTHRIE RUSSELL: Mr. Mehra's case was 
referred to the Chief Medical and Health Officer under Regulation I) of t~ 
JI'l4.QI . 0 
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~o .. f~· ~ -medical eaminatioJl Qf undid". aad eplQjees, non-
gazetted (including inferiQ~) and l&w.urer', grad., .a GOPJ AI walob ia lA-Ula 
Ljlmtf1 p,f ~ fI~~· 'Pl~ queeH9D ~f ~ !9cid~q~ fc;>ra a llfep~nt does 
~At, thef~~~, arwfl· - . 

WV'~l!l~ ~, R~LW.Y W~<!O~~'UILT ~1f ~TA11C-~ANA.~~l> R4ILW.Y~ FOB ~B. 
CABIU~GE 01' ~!~PL.\.~8. 

IN. '.fq ~PNOV~ R4l :fJ4~DUB ~ RAM S~ P.Aa: How 
IHW ~v~ f~~.Y W'iLgoDS for the ~rriag~ pf ~planes ~ve been buij1i 
~ MP~ of fhe S~te ~~W&ys j If¥1d at w~t cost 1 Were these aeropl~e 
~ spade ~y a~ tbe-"~~oe of the Defence Dj!part~ent 1 Whlp.l\ 
~eut will ~~ OO$t, ~411ow uu.Qy timea in ~ y-.r ~n9 h9W ~1 
~ •• W' ltaVll be,m CI88d ~ t~e pUblic 1 -

Tm: HQNOUBABLE Sm qUTHRIE RUSSELL: Four broad ga~e 
vehicles have been specially built for the transport of aeroplanes, and these are 
an the N. W. R. They cost RI. 1,10,536 and were built at the request of the 
Defence Department who pay, in addition 1;0 the haulage oharges, 9l ~ cent, 
par annum on the capital COi!t to CQver interest, depreciation antl maintenlt-nDtl. 
These vehicles are not intended for pqblic traffic. 

~llf.fJQ:!fT 0," AN l~Wi AS GEnm ~.GE' <U' 4 ST4T~-I:I~N~~J:II~ 
It¥LWAl· 

~~. TIIJ!l HONO~ lt4I B~UD~ L.u.A RAM BARAN :048: W~I 
Government state whether they inten~ tq ~po41t a suitaple I~dian &s ~ 
general manager of any of the State Railways as promised by the Honourable 
Member in charge of Railways j H not, why not' 

TJI;Ji: HOJi~)l]B'LE ~ qV.'fllRl~ llV~L: llf.oJJ.ld ref4l1 ~e ~Olll'4-
b~ ¥ember 1;9, ~ ~ a1ie\'fa~'" ~(l~ oK~41A\1r feblW:'~y, .1~, ap~~ 
OP,: ~ ~n8 ~~ 1119 of$,e ~gWative . .Assembly Debates for that day, 'tYhich 
-explains the position of ~vernment ~ t~ respect. 

TilE n~q~LlC RAI ~Al\Anv~ ~-\~ IiA,M aAR4N -DAB: S4'. is it 
QQ$ • faoi $Mi thtl l,,~ (Jommfro, ~~~. ~ir M~ W~a~ JM~h 
~ ~mWe4 illat ~e ~ of IMlfQ' ... ~n~ ~ 1i};te n.mW..,.1l "'9~~_ 
beoouClered1 
~ *~9l!~ ~ ~Vt'~~l~ R:U$"'~: l4r ~Jl~~~9P ~ that 

he ~ that when there w.as a v~cy Indl8.ns would be conlldered. 
I ~,t1ul.t wu tile ~* of IDa JKOIIIIIL 

'\'!' H~ol!.~'k,' ". ~. ~-". MQ'fIJAL. : w. •. t~ l:~ y~cy' fiJJe(i-
~~~~" ... ~~, 

Tn HONOUBABLB 8m e~ilRIII WBSKLL-: I do DOt ~_ ShU8t;na· 
any pennanent vacancy filled.. 

~. H~N~~LE _ Ma. -BOMAR IMAM: Wkat a\lout temporary 
vacanciei 1- .-,~ - -



341 .. 
Twc :aOJi{O~LE SIR GUTIiRlE RUSSELL: Officiating v~es 

have J1Rt ~ij., filled Qyh.t~· .;'j 

THE HONOURABLE MR. HOSSAIN IMAM: Were tlley ClODSide!ed 1 

Tp HONOUJJ.AB~1 SlB GUTHRIE RUSS:&LlI: l. cu. fIJIe~e the IlOD,qqr .. 
able Member that every suitable person is consi~. 

THE HoNOURABLE RAI BAHADUR LALA RAM SARAN DAB: SM. is 
there aay eha.ue of a vacanoy occurring in the near ~re 1 . 

. /; 
THE HONOURABLE THE PRESID~NT: That dOes not arise. That is a 

.'i hypothetical question. ,: ' 

JOINT LAc CoNP'ERENCE. • 
161. THE HONOURABLE MR. KUMARSANKAR RAY CHAUDHWlr ~ 

Will. GoverlUJlent state whether IlIlY and if so, what recommendations 
have been made to the Government of India by the Joint Lac Confe~~~ 
held at Ranchi on the 23m and 24th August, 1938 IlIld what steps do they 
propose to take on those recommendations ? 

THE HONOURABLE KUNWAR SIR JAGDISH PRASAD: T,b.e Pl'QCeedings 
olthe Conferel,lce have not yet been received. 

TELEPHONE OPERATORS TEMPORARILY EMPLOYED BY THE DIVISIONAL ENGI-
NEER, TELEGRAPHS, DACCA DIVISION. 

162. THE HONO'UlWlLB MR. KUMARSANKAB; RAY CHAUDHURY: 
Will Government state whether any consideration and, nso, whatconsideratiOll 
has been shewn to those telephone operators who had undergone practical 
training and had been temporarily emplo~d by the Divisiobal ~, 
'l'elegrapu, Daooa, after a departmental examination helei in 1936 aod had 
been rendered ineligible on account of their age for the competitive eumi-
.. tioB wlUch was subaequently introduced ? 

Tu 1I0NouJWU,E MR. S. N. ROY: Gen~ Ql'dsl8 g~t.iQ.c w~~ 
~QWI 1;0 old I!.pproved CIl!lAdidattl4 we~ i89ued in Sel!tem.ber.l987, "QQp,y 
eJ which \Jas.laid. ~ the t4ble of the .A.Membly on the 7th Qc~bef. ~937 W. replr 
to statm ques._ No. Ma put DY Mr. A.wu'en@i. N"th Cbtw.~.if!'" 
~ otciet8 w •. uld. be appllealllf> tQ. thQ teleplume. Q~~ who. U4 ._~
Co~cal tw.QUQg 1IoPd. had ~ ~rt1!l'ily ~plqy.,d, by th.e niv~ 

. , td~ Dr-cea Div~Q~ titer " de~~W eam_<m·.II.el4. 
... 19a~. TlJ,Q w...t~JI ~ witlUu t,4e.l.¥Wlpetenoe of tbe :rQ8~ ~~l. 

.Ttu,ui l'I:M(!{QS Q.N 'l'Ql. KAItK4-Sn(l. .... ~ONa N. W. ~. 
1 •. 'flo H~ lb. X:V1LUtSAltbR .AY OlUlJPIIUal': 

'(e) AM ....... Wains, eM .tarting fle. Simla at .... 11 P." .. ~ 
aM -... Kan. at al>out '-30 in tile 1DC)rai'as .1M\ a~ ~hiac 
-~ ... m tll. IBWDiDt .. Bel pm; to DeUd ., about 11 ill __ monri. t 
JI'7«JB .. 
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, (b) Is there no train from Kalka to' Ambala connecting the a.bove tw. 
fniDa t U 10. do GovQ'IlDlep.t contemplate connecting the two trains by 
.tarting • oorreaponding train from .Kalka to AJnbala , 

THE HONOURABLE BIR @UTHRIE RUSSELL: (a) Yes: a train leaving 
Simla at 11-25p .•. arrives at K:alka at 4-50 A.M.; and a train leaving Ambala at 
6-23 arrives at Delhi at 11-3~ 

.Jb) The reply to the first part is in the affirmative. As regards the second 
part, I will convey the ~nourable Member's suggestion to the General Manager 
of the N. W. R. for consideration. 

" , 

IMPORT O~ .. POTATOES FROM ITALY. 

164:. To HONOU1&BLE MR. KUMARSANKAR RAY CHAUDHURY: 
(II) Are POtatoes worth nearly Rs. 90,000 annually imported into India from 
Italy' 

(b) Is it cheaper to get potatoes from Italy in Bombay than from other 
provinces of India, H so, what is the reason and whether Government 
propose to reduce the railway freight on potatoes' 

THE HONOURABLE MR. M. BLADE: (a) Yes . 
. (b) No. Imports of potatoes from Italy are mainly used for seed pur-

poBes. Such importations do not afford adequate justification for a reduction 
in railway freights from internal centres of production. 

INDiAN EMIGRATION (AMENDMENT) BILL. 

THE HONOURABLE KUNWAR BIR JAGDISH PRASAD (Education, Health 
and ,Lands Member): Bir, I move: 

II That the Bill further to amend the Indian Emigration Act, 1922, .. ~ by the Leila· 
JMive AMembly. be takea. into consideration." 

The reasons for bringing in this Bill are, I think, adequately explained in 
the Statement of Objects and Reasons and I do not think that any lengthy 
'Or elaborate exposition of these is called for on my part. As Honourable 
Members must have noticed, the Emigration Act of 1922 enables Government 
to control assisted emigration of unskilled labour but it gives no power to the 
Government to control the emigration of unassisted. unskilled labour. Ex-
perienceover a number of years has shown that the lack of such power tends to 
defeat the .objects with which the Emigration Act of 1922 was passed. The 
figures show that the number of unassisted unskilled labourers who emigrate 
froIl! India is very considerable and in order to achieve the objecl:8 of the Emi· 
grati~nAct ofl~22itisne~~that we 8hould have this power. It is for this 
reason that'thii Bill has beeif'mtrodueed. As Honourable Members are aware, 
;~oaUy,' &Jl'~he ~~tsJlLte from'the Madras Presidency. ~o~ bring-
iDg forwuci, this legjaJation we consulted the Madras Govemmelit an~ they 
'are,ip...oo~,agreeme.Dt with the Govemment of India as rega.rda,the need 
.for t.bia JegiaWion. ; I ,have nothing ~ to ad~. except to' ~~ tb, 
Bill for the favourable consideration of the House. , ' 

,:11:, 



INDIAN BllIGB.A.TION (AJO:NDKlIlNT) BILL. 
, " 

Tm: HONOURABLE MR. RAMADAS JIPANTULU (Madraa: Non-
Muhammadan): Sir, I rise to support thiS) measure most heartily. The 
HonoU1'&ble the Leader of the House has mentiQed already that th.e province 
from which I oome is most interested in the opElration of this measure. Sir, 
it is a very wide power that we are giving to tb" Government of India by this 
Bill. But I see no other way of helping Indians abroad except by vesting 
8uch wide powers in the Government of India to control emigration of ,assist-
ed as well as unassisted unskilled labour. It is intended to prevent the 
exploitation of Indian labour and bringing down the standards of living of 
Indian labourers there. Therefore, this meas1.fre will have a very beneficial 
effect. Sir, in April last this year we were ~ with trouble, especially in 
Malaya where wages were cut down drastically. Tlterefore, this measure is 
not premature. , It will have the effect of those countries not being able in 
future to import labour on their own terms but only on conditions which are 
decent and tolerable to the Indian labourers going there. Sir, this power is 
no doubt liable to be abused. The Government of India might use it to 
help private enterprise or capitalists and to the detriment of the Indian 
labourer. But I have no such fears, knowing that the Department of the 
Government of India presided over by the Honourable the Leader of the House 
can be trusted to use this measure only in Indian interests; it is no' doubt 
capable of being used to help capitalists and other vested interests, but I hope 
and trust that it will not be done. I understand that this measure has not 
only the support of the Madras Government but also of the Indian .Associa-
tion of Malaya. If that is 80, the need for this measure is clear. So, I do not 
wish to take up more time of this House. I once more give my hearty support 
to this measure. 

*THE HONOURABLE MR. V. V. KALIKAR (Central Provinces: -General): 
'Sir, on behalf of my Party I rise to support this measure. This m~ure.is 
,8upported throughout the whole of India and I congratulate the Government 
·of India for having taken into confidence the Madras Government in framing 

. this measure and getting it passed through the Central Legislature. We had 
troubles in Ceylon and Malaya about the low wages. I think that this mea-
.sure will to a great extent stop the grievances of the labourers who have 
settled there. I personally would have liked to know the figures which we 
do not know 80 that we may have the material to judge whether this measure 
.is necessary or not. But, apart from that, the reports that I 'have here go to 
show that this measure is in the interests of the labourers of Madras and 
'therefore I heartily support the measure. 

-THE HONOURABLE SAIYED MOHAMED P ADSHAH &BIB BAll4Dt1B 
(Madras: Muhammadan): Sir, I give my supp.()rt to the Bill which hQ,s just 
been moved. I may congratulate the Honourable the Leader of the House 
for introducing such a useful and helpful piece of legislation. The lack of IU?h power has operated to the detriment of ~isted labour. The fact that 
this power in regard to assisted labour and labour under contract bas operated 
'to. the obvious advantage of that kind of labour is justification e~ for .tbi8 power which is now being asked for by the Government. It iI hiPlr 
. , . , , 

·Not oorreoted by the Honourable Kember. 
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_ ary &hat every poeaiblut.ep should be. taken to prewnt the indiacrimina1le 
flew ef labour to countriesl where the laoourers, after emigrating there, find 
tltemaelVBB altoge~atDnded, eepeaiany in times of depreasion juat as· we 
Mve at preeent. . 
(.At this stage, 80tIle Honourable Members 'Were conversing loudly amo~ 

(\; . themselves.) , 
. .... 

To HONOUlU.BLE THB PRESIDENT: Order, order. There should be 
DO talk in the House when a:1i'Honourable Member is speaking. 

THE HONOURABLE· SAIYED MOHAMED P ADSBAR SAHIB BAHADtrB: 
I feel this ,is a very necessary piece of legislation which I heartily support. 

Tn HON'OUBABLE MR. HOSSAIN IMAM (Bihar and Orissa : 
Muhammadan): Mr. President, we have no option but to support this measure 
.aieh the Government have brought forward. There is no gainsaying 
the fact that the Indian labourer goes to foreign countries in such lar8~ 
l1umbers that they reduce the economic value of those who are already settled. 
there. Government should not think that by merely bringing forward a mea-
SUte of this na~, th~ have finished with the task on their shoulders. The 
fact that people are willing to leave their homes and go to foreign countries 
en vety inadequa.te wages is proof positive that the economic condition in 
India is not gotJd. It is, therefore, necessary that an outlet should be found for 
·lndia.n labour in other parts of the British Empire, 80 that this redundant popula-
tion, those who are unable to get work here, may have some souroe of income in 
other parts of the British Empire. If we are to remain in the British Empire 
it is natural that we shomd desire that the Empire should help our people. 
We are not very particular about the place whete our surplus population should 
be allowed to go. They can go anywhere in this big British Empire. So long 
6s there is a possibility of economic improvement, we would like the dools of 
other COlO1:rles to be opened to our people. We know that in one ot two colu-
nies the British Empire is anxious to get Indian coolies. They. are oft'ered. 
employment there. But when they go there, what happens ~ We saw th~ 
other day what is happening in South Mrica. Indian labour is tequired to go 
to a country to help its industrial development, but when they settle doW'tl 
there, they are treated as pariahs and they are not given any place in the civic 
lite of the country. For these reasons, Sir, although we support this mea8u~, 
we ask the Government to carryon their endeavours to give the Indians'" 
bett&r plaoe in the British Empire. 

THB HONOURABLE Km1'W'kR SIR JAGDISH PRASAD: Sir, m.y Honour-
~ble friend Mr. Ramadas Pantulu has exprell86d a fear that possibly, if not this 
<:l~ern~ent, anoth~r ~overnment might use this measure to help capi~1i4. 
I can assum him that ~ qui,te. recognize that the powers which are. bel~ 
.conml'l'ed on .118 8ft! wide. We have :no intention of usin,g them arbitrarily. 
~ object is to· ~ them whenever n~ to p~tect th,~ inte.tII of :lndian 
labour. I hope that that .asaurance will diSpel the fears of the Leader of the 
Congfesa Party. ,~ 



.. , 

My Honourable friend Mr. Kalikar wanttt~ ~ have ·the ftgurei of ~ 
and unassisted emigration to the two Colomes where assisted emigration is 
or has been in force recently, that is Malaya aDd C6yloh,and with your pef-
~lon I would like to read. out tl;tese ngUies. #f I shall begili from the Y~llr 
1935 and give figures for .the ~t three years.' ".t thirik that 1rill probably .~ 
enough. I will take first M~aya. 

In the year 1935 the number of assisted emigrants was 20,771 ; the nUmber 
of unassisted emigrants W&l! 25,626. . In th«j year 1'936 the number of as8isted: 
emigrants was 3,754 and the number of ~ted emigrants was 24,104. 
In the year 1937 the number of assisted emigi8.*!1 Wlo8 54,8t9 "r1d the nUinber 
of unassisted emigrants was 50,128. .• 

Now I come to Ceylon. In the year 1985 the numlJet ohllsisted emigrants 
was 43,018 and the number of unassisted emigrants was 104,206. In the 
year' 1936 the ilUmber of assiSted emigrants was 40,803 and the number of 
UnasSisted emigrants was 97,158. In the year 1937 the number of asSisttlJd 
emigrants wa~ 51,457 and the number of unassisted emigrants·was 111,125. 

I think these figures bear out the statement that I made in introducmg 
this measure that the number .of assisted emigrants is very large and is a very 
oonsiderable proportion of those who enligrate. 

My Honourable friend Mr. HOSS8m. Imam wanted to draw the attention 
qf the Government of India to the plight o~ Indians overs~as. We have had 
discussions on that subject frequently in this House and I need. not repeat 
what I have stated several times before that the Government of Iilc:Ii • .Js 
constant endeavour is to watch over the welfare and prosperity of its nationaJa 
abroad. 

I do not think any other point has been raised. I am glad that the ~asure 
has had the unanimous support of all sections of this House. 

THE HONOURABLE THE PRESIDENT: Motion made : 
., That the Bill further to amend the Indian Emigration Act, 1922, .. paued by the LesU-

lative Auembly, be takfln into CODIideration. .. . 

Question put and Motion adopted. 
Clauses 2 and 3 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
THE HONOURABLE KUNWAR SIR JAGDISH PRASAD: 

., That the Bill, .. t-lld by the Legielat.ive ADIJI1.~ .. ·be pa--t." 
The Motion was adopted . 
. /. . 
. \ 

,. 'j:. 

it 

"." 
Sir, I move: 

STATEMENT OF BUSINESS. 'j 

.Tn HONouUBLE KUWWAR SIR JAGDISH PRASAD (Leader of the 
House): Sir, I had hoped that this House would meet tomorrow tQ,ctispo.e 
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of80me of the Bills passed by the Assembly today and yesterday. But Iunder~ 
atand that no more Bills have been pasied by that House so far and I therefore 
nqueat you, Sir, to direct this Council to meet on Thursday, the 22nd. It it 
expected that the Bill to amend the Law relating to cruelty to animals and 
any other Bills that may be passed by the .Assembly in the meantime will be 
laid on the table of this House on that date and with your leave, Sir, they can 
be taken into consideration by this House the same day. 

THE HONOUL\BLE THE PRESIDENT: Has the House any objection to 
my waiving the Standing Orders 1 .. 

(Several Honourable Members said "No ".) 

THE HONOt.'RABLE THE PRESIDENT: Then I shall waive the Standing 
Orders in respect of the Bills which are~laid on the table on Thursday next. 

THE HONOURABLE MB. R. H. PARKER: That does not apply to the 
Motor Vehicles Bill' 

THE HONOURABLE THB PRESIDENT: No. 

The Council then adjourned till Eleven of the Clock on Thursday, the 22nd 
September, 1938. 




